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Thid application is , ! - r ' - . ‘
~form and withif fiie. ' 14.659? Learned counsel Mr P.K,Tiwari sut
'C. F. of Rs. 50 X  "ts to adjourn consideration of admissior
deposited vi ' _ . ]
: e r Mr A.K.Choudhury could not come due to
II)O/}SD o ;y)ﬂ()'(g . r 1 : L di . v .
Dated ., fb’;“ﬁ L ' persona dLFFlcultles.
, o ' ' Adjourned.
! . , .
j:‘ oy ~, List on 22.6.1994 for considerat:
' { of admission. , :
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. o 'Learﬁed,counsel Mr B.K.Sharma for
the applicant is present ,Addl.C.G.5.C Mr A

Ghoudhury could not come due to personal

diFFichty andvmr §.Ali prays for adjournn

'on ke his behalf.

Adjourned.
List on 4,7.1994 for consideratin

Vice=Chairman

'

of admission.
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Learned counsel Mr B8.K, Sharmz

1 moves this application under Section 1

'of the Administrative Tribunals Act,
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‘Telegraph Office and has completed

!
1985 on behalf of the applicant,

Shri L.C, Bhattacharjee praying for
direction on the respondents. to. promot
the appllcant pursuant tao the pollcy i
decision issued under DUT No.27.4/87-
TE=II(1) dated 16.10.,1990 (Annexure-I)
Perused statemsnt of griSVanceQ and
reliefs sought for in this appllcatior
‘Mr Sharma submits that this case is
covered by the decision dated jqc1.199
of Ernakulam Bench in G.A.No.986/91'ar
judgment dated 17.9.1993 of Guwahati
Bench in 0.A.No,154/92, “

Heard learned counsel Mr‘B.K.
Sharma for the applicant and also hae

" learned Addl. C.G.S.C. Mr A.K, Choudht

on behalf of the respondents.=This cas
is admitted and taken up for disposal.

The applicant is serviné.as w
Telegraph Master at Jorhat Central
@
tuentysix years of service in July 1992,
He claims promotion to the next higher
grade on the basis of the policy of the
Biennial Cadre Review Scheme dated 16.1¢
from the date he completed tuenty51x ye<
of service. His juniors were promoted ar
some of them were given retrospective
bengfit from the data they have complet:
tuentysix years of service, vids order
No.TTES=1/12/BCR/92-93 dated 5.:2.1993.
The applicant was not promotedi He has
submitted representatlon dated 25.2.199
(Annexure-IV) claiming promotlon under
said scheme, He was informed vide le1te
No,E-10/0P/93-94 dated 27.5.1993 n
(Annexure=V) that his promotlop was not
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considered due to pendency of vigilen

case against him,

Mr B.K, Sharma submits that

‘pendency of vigilence case was no bar
for his promotion under the Biennial

ﬁadrs Review Scheme and refsrs to the
above decisions of the Ernakulam Benc

“and Guuwahati Bench in support of his

submissiqns. It was held in those
decisions that BCR pertains to ths
demand of Staff Unign for granting.on
time bound promotlon on completion of
tuanty31x years of service in the bas
cadre. This policy decision/scheme is
uniformly applicable to concerned
employees who are qualified foy
promotion on completion of twentysix
yaaré of service, It does not prescril
any bar to grant promotion under the
scheme on account of pendency of
disciplinary proceeding. We have reli:

fon'thoéa decisions for déciding this
cdse. Wa hold that pendency of vigiler

case in respect of the applicant was
a bar for his promotion in February 1¢
when his juniors were promoted to higt

: Grade with effect from the date on wh

he completed tuentysix years of servi

.'He had completed tuentysix years. of

1service in July 1992,

' This. application is allowed. Th
appllcant is entitled to promotion to
higher graqe in terms of Biennial Cad:
Review No.27.4/87-TE-II(1) datad
16.10.1990 with effect from the date h
_completed thntysix years of service,
i.e. from July 1992 and with all
conéeqpentiai benefits,
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15,7094 -
Yol The respondpnts are directed to
: promote the appllcant pursuant to the
' aca Scheme No.27 o4/87-TE-II(1) dated
t
. A '16 10,1993 Ulthln thirty days from the
. , date of receipt of copy of this order.
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' ~ Inform all concernad.
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o Copy af the orderxmay ba ,' o e _ - . .
. furnished to the counsel , ' ' o . S
i for the partles. S : oo S . ‘ .
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